
 

THE INDIAN COPPER 
CORPORATION (TAKING OVER OF 

MANAG EMENT) BILL,   1972 

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : Sir, I move : 

"That the Bill to provide for the 
talcing over, in the public interest, of the 
management of the undertaking of the 
Indian Copper Corporation Limited, 
pending acquisition of that undertaking, 
as passed by the Lok Sabha, be taken into 
consideration." 

[THB VICE CHAIRMAN (SHRIMATI PURABI 

MUKHOPADHYAY) (in the Chair)] 

Madam, all Member are aware that 
copper is one of the most crucial non-ferrous 
metals with a wide range of industrial and 
technological uses. So, inevitably its 
production is a matter of great importance for 
our country. We are very very far behind so 
far as copper production is concerned. The 
gap between production and demand is 
around a lakh of tonnes and our present 
imports of copper are to the tune of 
something like Rs. 60 crores. 

Now, it is in this background that we 
have to approach the question that the 
Government had before it in deciding 
whether or not to take over the manage 
ment of the Indian Copper Corporation. 
The hon. Members must be aware that the 
only copper producing unit in our country 
is the Indian Copper Corporation with an 
annual capacity cf somewhere around 
10,000 tonnes. In 1971, the prduction of 
copper was 9,600 tonnes, and 
in 1972,        the target was 
originally also only around 12,500 tonnes or 
so. We were anxious to push up our copper 
production and we wanted to see how best it 
could be done on the basis of combining all 
the resources both in the public sector and 
the private  sector.   The 

hon. Members are aware of the fact that the 
main concern in the public sector is the 
Hindustan Copper and we have for many 
years been trying to push up the work of the 
Hindustan Copper, particularly in the Khetri 
Project, which had a very difficult time in its 
earlier years. At present, our target in Khetri 
is ultimately to reach a production figure of 
about 31,000 tonnes. For that purpose, the 
various stages are : The concentrator is to 
come into operation in 1973 and the smelter 
itself in 1974. The concentrator is necessary 
to improve the content of the ore from 5 or 
1.4, depending upon the content of the ore, 
to about 20 to 21% and then the concentrate 
is put into the smelter once it comes into 
operation. Originally we hoped to bring out 
copper much earlier. But, unfortunately, 
owing to various defects in its past working, 
we have really been able to push up 
Hindustan Copper only during the last two 
years. 

A new Chairman for the Hindustan 
Copper was appointed in February, 1970, 
and the targets that were placed before 
Hindustan Copper from about June, 1970, 
have been kept to a fair extent. Particularly, 
I think we will be able to bring the smelter 
into operation by the date which we 
originally planned. 

So far as the concentrator itself is con-
cerned, the delay or somewhat like six 
months to bring it into operation by the end 
of this year is mainly due to the weaknesses 
in the work o- the contractor who has been 
building the concentrator. Actually that 
weakness has put us back as much as 15 
months. But as a result of the remedial steps 
taken by the Hindustan Copper, we have 
reduced the amount of delay nearly to six 
months or so. Now this is the position in 
Khetri. 

Apart from the Khetri project, we have 
also got a project at Rakha very near the 
ICC project in Ghatsila for the production 
ultimately of 1,000 tonnes of ore per day, 
which means about 4,000 tonnes of copper 
metal per year.    That is in the first phase, 
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and ultimately we hope we will be able to 
increase it even further. The Indian Copper 
Corporation has recently installed a Flash 
Smelter for the production of 16,500 tonnes 
a year. As a result of the take-over we now 
intend to restore the old Reverba-ratory 
Smelter of the Indian Copper Corporation, 
which was virtually put aside, invest more in 
this old Smelter, and as a result of this push 
up our copper production which was 
originally planned only to be 13,500 tonnes 
in 1973, we hope, to 26,000 tonnes, that is to 
say, nearly to twice what was originally 
planned. 

The Indian Copper Corporation was 
mining the richest ore available in India 
today. Not merely was it mining the richest 
ore available in India today, but also with 
the obvious motive which every capitalist 
has of making the maximum profit, the cut-
off rate of ore was as high as 1.8 to 2 per 
cent, whereas in Khetri the cut-off rate we 
were aiming at would probably be somewhat 
like .5 per cent. That is to say, this much was 
virtually wasted and left underground. 

Now our object is to make the best use of 
our copper resources. One of the reasons of 
our take-over of the I.C.C., is that we want 
to push down the cut-off rate as fast as we 
can in consonance and consistent with 
proper and rational mining to something like 
.5 per cent. This may raise the cost of 
copper mining itself. The profit may go 
down. But it will conserve the resources of 
copper that we have got and prevent 
wastage of copper ore that has been going 
on for many years. Now this is one of the 
objects. 

Secondly, one of the most important 
problems that we have been facing, and a 
decision which I found it extremely difficult 
to take, was what we should do regarding 
the adjoining block for which the Indian 
Copper Corporation asked for the lease. The 
Indian Copper Corporation asked for the 
lease of this block called Siddeshwar Block 
and the Hindustan Cop. 

per was also asking for the lease of the same 
block. The Indian Copper Corporation, with 
some justice, stated that they are entitled to 
the lease because within 15 years all the 
copper ore within their present lease would 
be exhausted and therefore they must project 
ahead a mining operation which enable them 
to continue beyond 15 years. The Hindustan 
Copper, on the other hand, stated that they 
were the public sector corporation, they 
were already mining in the Rakha area 
which is on the other side of the Siddeshwar 
Block, and that they must be given the 
Siddeshwar Block. Obviously, the only 
solution was to combine Indian Copper and 
Hindustan Copper, so that both come into 
the public sector and naturally that led to the 
taking over of the Indian Copper 
Corporation as we have done. 

Now, by this take-over we should be able 
to put the matter in regard to exploitation of 
copper resources in the entire Singhbhum 
area under a single authority, that is to say, 
under Hindustan Copper itself, and then by 
judicious and substantial investment 
probably even to the tune of Rs. 20 to Rs. 25 
crores, make use not only of the Smelter, 
expand the Flash Smelter itself, but also 
bring into operation the old Reverberatory 
Smelter which today is not operating in the 
Indian Copper Corporation. 

Moreover, as a result of taking over the 
Indian Copper Corporation, the services of 
the experienced Indian technicians who man   
that organisation will be not merely at the 
disposal of one single private sector 
organisation,   but also for the development 
of our copper production throughout   the 
country.   Hon. Members  will, I am sure; 
appreciate   that   it   is  not merely in this 
region,   i.e.   in   the   region   of   Ghatsila, 
Rakha and Siddeshwar block that we have 
copper deposits  in our country, but  we have 
also discovered a very large deposit of 
copper in the Malanjkhand area in Bala-ghat 
District, Madhya Pradesh.   There are also 
some smaller  deposits in other areas 

 



183       Indian Copper Corporation      [RAJYA SABHA]     Taking over of Management   184 
Bill, 1972 

[Shri S. Mohan Kumaramangalam] of  
our  country.   Taking all our copper deposits 
together, it   runs something like this. 

In Khetri—about 96 million tonnes. In 
Rakha, Roam Siddheswar, around the Indian 
Copper Corporation Project itself— about 80 
million tonnes (that is the next highest). In 
Malanjkhand—something like 21 million 
tonnes. But we are confident that we will be 
able to get at least 50 million tonnes here 
ultimately and that too copper ore of quite a 
good content. 

Then we have also got smaller deposits of 
copper ore. We have got about 8 million 
tonnes in Agniguntala, about 30 to 40 million 
tonnes in Bihar, in Mysore and in Andhra 
Pradesh, making altogether the total of 250 
million tonnes (approx.). Naturally, when we 
have got such substantial copper reserves, it 
stands to reason that we should try to make 
up the gap between demand and production 
as quickly as possible, particularly when 
imports are imposing such a heavy strain on 
our foreign exchange resources. So, it is in 
this way that we are pushing forward to 
improve our copper production. 

Originally in 1972 the planning was that 
the production would be, say 13,500 tonnes, 
but now after the take over, we hope to make 
it 15,000 tonnes. In 1973 again the target 
was 13,500 tonnes because Khetri was not to 
come into production, but now by using the 
Khetri concentrates in the ICC Smelter, we 
hope to produce 26,000 tonnes of copper. 
Then in 1973, as against the original target 
of 31,500 tonnes—when the two 
organisations like Hindustan Copper 
Corporation and the Indian Copper 
Corporation were kept separate—we hope to 
take up our production to 41,000 tonnes, that 
is say, somewhere around 10,000 tonnes 
more of copper. This will, of course, involve 
in importing a couple of thousands of tonnes 
of copper concentrates in 1972 and when the 
Khetri Smelter comes into production in 
1974, we may have to import 

about 8,500 tonnes of copper concentrates. 
This is because the concentrates of Khetri 
will not be available for the ICC. But after 
that, with the development of Rakha mines 
and later with the development in 
Malanjkhand as well as Agniguntala and 
other areas, we hope, we should be able to 
push up our production to somewhere 
around 35 to 40 per cent of our needs by 
1974 and perhaps to about 75 to 80 per cent 
by 1980. Of course, if we are able to develop 
the uses of aluminium as a substitute for 
copper, we should be able even to cut down 
imports completely and become self-
sufficient in the use of copper, but I do not 
want to make any claim in this direction 
because that is still in the realm of research 
and development. 

Summing up, the reasons for the 
takeover are : 

(1) Stepping-up of production on 
priority basis using the existing functioning 
industry as the foundation for that increase ; 

(2) The integrated development of 
mineral resources and metal output, by 
avoiding lines of demarcation between 
private and public sector, particularly in the 
Rakha area and the Siddheswar block and 
also making maximum use of the smelting 
capacity that we have got to increase our 
production. Thirdly, the optimum utilisation 
of the available managerial and technical 
expertise so that they can be used for the 
development of copper production all over 
the country. Fourthly, the mobilisation o' the 
economic surplus in all these productive 
enterprises for the benefit of the community 
and finally—and this is also I think a 
relevant point—The ending of the monopoly 
control over such a strategic raw material by 
a single company thus avoiding, one can say, 
the concentration of economic power. For 
pushing forward our effective production 
programme, we arc going to renovate the old 
conventional smelter which the ICC had 
proposed  to 



 

scran, invest a further amaunt of money on it 
to bring it back to full production, thus 
increasing the overall capacity to 
somewhere in the region of 26,000 tonnes in 
1973. We are confident that if we are able to 
effectively invest money and utilize all the 
managerial resources that we have, we 
should be able to attain the targets which I 
have mentioned to Members just a minute 
ago. 

Before I close I would mention a word 
about the financial position of the ICC. The 
Company started with a paid-up capital of 
£2,25,000. It is still a Sterling company, 
though somewhere in the region of 97% of 
the shares are held by Indians in India but it 
started with this Sterling subscribed capital of 
£225,000. It rose to £13,71,3000 in 1956 and 
then by issuing, or as in the share market it is 
called, by judicious issue of bonus shares it 
increased its share capital to £25,71,000 as it 
stands to day. That is, the subscribed share' 
capital is around Rs. 4.63 crores. We have 
only taken over the management and I shall 
owe a certain explanation why we have taken 
over the management when our ultimate 
objective is certainly to nationalise this 
Corporation. We have made no secret of it 
and even the Bill makes it clear. There are 
two reasons why we have taken over only the 
management. Firstly, we have last year, as 
Members are aware, advanced the boundaries 
of nationalisation in two areas. One is general 
insurance and the other is coking coal. As a 
result for the last few months we have been 
studying what are the principles on the basis 
of which compensation should be given and 
we have not yet come to final conclusion. And 
therefore we thought even so far as this 
company is concerned, we snould take a 
decision on what should be the compensation, 
payable only after we have settled these 
principles. But the second and perhaps more 
important reason is that the Twentyfifth 
Amendment of the Constitution is yet to be 
ratified by a sufficient number of State 
Legislatures to become the law and we 
wanted   to be perfe- 

ctly clear—and Honourable Members will 
appreciate this—that we shall have the 
protection of the umbrella of the 2 5 Amend-
ment. Obviously Article 31 (2) as amended 
by this House along with the Lok Sabha 
exercising power under the amending power 
of the Constitution and article 31(c) as it has 
been introduced into the Constitution by the 
Twenty-fifth Amendment are of importance, 
in protecting the validity of a legislation like 
this which clearly comes within the ambit of 
the Article—39 (b) and (c)—of the 
Constitution. So it is for both these reasons 
that we have adopted the same course that we 
adopted so far as the coking coal-mines are 
concerned, that is, taking over first the 
management and then only later come in with 
a Bill for actual acquisition. We could have 
come straight with a provision for acquisition 
but then it would not have had the protection 
of the Twentyfifth Amendment. We shall 
perhaps in this Session if it is possible and 
certainly not beyond the next session, come 
forward with a Bill for the actual nationa-
lisation of the ICC that is, the ownership 
itself will be taken over by the Government. 
But pending this we naturally have to pay 
compensation. Hon. Members will note that 
under sub-clause (2) of clause 5 of the Bill 
we have provided for the payment of Rs. 
75,000/-a month as compensation for the loss 
of what may be called the right of 
management. Government has been advised 
that the right of management is also a right to 
property and may not be covered by article 31 
A and therefore it is necessary in order to pass 
a valid law, that compensation in terms of 
article 31 (2) as it stood prior to the Twenty-
fifth Amendment should be provided for 
under this Bill. What we have done is to take 
broadly a figure that can be related to the 
managing agency commission that was paid 
out by the Indian Copper Corporation. Hon. 
Members must have heard that the amount of 
managing agency remuneration ranged 
around Rs. 15 lakhs a year or so and 
therefore  we thought that 
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[Shri S. Mohan Kumaramangalam] Rs. 
75,000/- a month is an adequate compe-
nsation for the managing agency right which 
is being taken away. Because it is a sterling 
comany the managing agency continued; a 
rupee company would have had to give up 
the managing agency right long ago. Being a 
sterling company it is there but taking away 
that right necessarily mears providing some 
compensation. In view of the fact that we 
shall be bringing a Bill for acquisition quite 
soon, I hope in this session though certainly 
not beyond the next, I do not think we need 
be unduly troubled by the fact that we have 
to pay Rs. 75.0C0/- a month. In contract we 
shall be able to get even this very year an 
amount of somewhere around 1500 to 2500 
extra tonnes of copper which is a fairly 
substantial assistance from the point of view 
of economy in our foreign exchange reserve. 
We hope that we will really be able to justify 
before the country the taking over of this 
important organisation because we have been 
acutely conscious of the fact that our copper 
situation is very difficult and we have to 
push it forward fast and we are confident 
that we will be able to do so. 

I commend this Bill to the House and I 
move that it be taken into consideration. 

The question was proposed. 
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SHRI A. G. KULKARNI (Maharashtra): 
Sir, I commend this Bill for taking over the 
Indian Copper Corporation. Why I say this is 
because this is one of the really imaginative 
acts on the part of the M inister to visualise a 
complete perspective for the proper 
maintenance, production and ultimately 
proper use of copper in this country. This is 
necessary in view of the very acute foreign 
exchange position and therefore this country  
has to be self- 



 

reliant by mining vari ous types of minerals 
which are   necessary   for   the   industrial 
production   and   industrial   advancement 
of this country.   In this   connection, as he 
has rightly stated—and that  was   also one 
of   the    objectives    which   I   was   also 
considering—it is not only   that    copper 
has   to   be   produced;     along     with   it 
aluminium is also to be   produced because 
nowadays in  this   country   electrification 
is going on a very huge scale and for that 
purpose, if you want to conserve copper, it 
has to be used also in conjunction with 
aluminium.    In this connection, my grouse 
is—the Minister   must be aware of this— 
against the delay and  the long time it is 
taking amounting   to frustration as  regards 
aluminium     production    particularly   in 
the  Maharashtra area in the Koyna belt. I 
think   the  Minister  will  keep a watch on 
the production   of aluminium in  the Koyna  
belt which is   now   supposed  to have gone   
into the   preliminary   stages. Why I bring 
this  point  before the House is,   it is not   
only    copper,   but  unless aluminium  is 
also   extracted   and  unless whatever  
sources are available   they are put for better 
use whether  in conjunction with copper or 
any other mineral,    this problem of creating 
an  infrastructure   of electrical power not 
will be complete.   And I specifically 
commend to the Minister that the Koyna 
Aluminium  Project which  has been   lying  
pending   for   long  has  to   be undertaken 
and put on stream in  a  record time.     That 
is wliy  I mentioned   about the fact that the 
extraction  of aluminium is also very 
important. 

With two other aspects I want to deal in 
this connection. One is about the management 
of the public sector. It has also been stated by 
my colleague on that side that the people at 
large are generally averse whenever any move 
is made by the Government to take over 
certain industries. I fully share their 
apprehensions. But in this country, unless the 
public sector achieves a commanding height, 
the real programme of socialisation of   
production     will   not 

take place and the community as a whole 
will not be benefited. In this connection, the 
idea being worked out in his Ministry now, 
particularly that of the creation of a holding 
company and dissociating it from ministerial 
interference—'ministerial' means not the 
Minister, but administration in the 
Ministry—into the working of autonomous 
corporations is good. And that is why I am 
interested about some arrangement of a 
holding company being created, because I 
see that in West Germany also vast 
organisations are being worked in the public 
sector. But there the bureaucratic 
interference in the working of the public 
sector undertakings is the least. The 
Secretariat or the ministerial administration 
has got nothing to do with the working of 
the autonomous corporations. I feel that it 
will be a good thing if dissociation of the 
administration in the Secretariat with the 
working of the public sector company is 
achieved. 

Madam, the last point that I want to 
make is, copper is a product which has 
created the largest amount of black money. 1 
know, Madam, when I was a member of 
some working group of a committee which 
was asked to investigale into the supply of 
raw materials for the small-scale industries, 
we made a deep study of the problem of 
copper distribution. 

SHRI JAGDISH PRASAD MATHUR 
(Rajasthan) : Your Government fixes the 
quota of copper.   That is the root cause. 

SHRI A. G. KULKARNI . When the 
Government fixes the quota, it fixes it with 
good intentions. It is the people and the 
manufacturers at large in the public. . . 

SHRI JAGDISH PRASAD 
MATHUR :   Not Government officials and 
those who fix it ? 
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SHRI A. G. KULKARNI: So, I want to 

say, Madam, that when this Corporation has 
been taken over, a national policy will also 
have to be evolved for the distribution of 
copper because I know that copper has 
played havoc in creating black money. The 
Government has to evolve certain procedures 
which will plug all these loopholes.  Thank 
you. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : Please 
speak something on copper. 
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there and it is a matter for him  and not for me. 

So far as Khetri project is concerned-it has 
figured quite largely in the discussion-1 made it 
quite clear that it has substantially improved 
during the last two years. The hon. Member 
perhaps does not appreciate that since the 
Khetri project has not yet gone into production, 
the question of its making a profit does not 
arise. A concern which is not producing does 
not make profit and therefore you cannot judge 
it on the ground that it does cot make profit. 
That is an elementary thing so far as I know and 
I hope you also agree. The Khetri project 
concentrate plant is to go into operation by the 
end of this year and the smelter by December 
1973 or January 1974. We hope that we shall be 
able to keep to the schedule and not fall back. 

I do not think there is any question of 
Hindustan Copper functioning badly. We have 
got a young team that has been put in there 
during the last two years. Many of them have 
come into Hindustan Copper after undergoing 
considerable sacrifices and givin? up more 
lucrative positions that they were enjoying 
earlier. I have every confidence that we shall be 
able to reach the target we have put before 
ourselves. After the takeover of the Indian 
Copper, copper production iiself will be pushed 
forward very fast. 1 do not know what 1 should 
reply to matters raised by my friend Shri Yadav 
because his speech did not have much copper 
inside it. It was mainly concerned with dolomite 
and limestone and so far as Mr. Shahi is 
concerned, his copper consisted of coking coal, 
sugar, coiton and other areas which could be left 
to those in charge of them. I thought I was to 
deal with copper and since nobody has said 
anything in criticism of copper, but they have 
said much in criticism of other areas, those 
criticisms of the other areas can be answered at 
the appropriate. And there fore, I commend this 
Bill  to   the House. 

SHRI     S.    MOHAN KUMARA-
MANGALAM : Madam, Vice-Chairman, I 
think all Members who have participated in 
the discussion have appreciated. 
{Interruptions) I have listened to you 
patiently. You can also listen to me. I take it 
that all of you have appreciated the idea of 
taking over the Copper Corporation. The hon. 
Member who spoke just now very eloquently 
criticised me for not havirg explained all the 
reasons why we took it over. Well, 1 do not 
know whether he was silting in the House 
when I moved the motion for consideration of 
this Bill, if he had listened to what I said then, 
he would have appreciated all the reasons. I do 
not think it is proper to repeat all the 
arguments which I have already given. After 
knowirg those arguments and reasons, if he 
does not appreciate them, well ours is a free 
country and he is entitled to   disagree.  The 
arguments  are 
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SHRI   A.    G.     KULKARNI: What 
about aluminium ? 

SHRI S. MOHAN KUMARA-
MANGALAM : Mr. Kulkarni, I thought I 
had already mentioned earlier in my opening 
address moving the Bill that we are 
considering all the uses of aluminium and so 
far as the Ratnagiri as well as the copper 
project is concerned, the Government is 
pushing up construction very fast, as fast as 
they   can. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : The 
question is : 

"That the Bill to provide for the taking 
over, in the public interest of the 
management of the undertaking of the 
Indian Copper Corporation Limited, 
pending acquisition of that undertaking, 
as passed by the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Let us now 
take up the clause-by-clause consideration of 
the Bill. 

Clauses 2 to 15 were added  to the Bill. 

Clause 1, the    Enacting   Formula, the 
Preamble and the Title were added to 
the Bill. 

SHRI     S.       MOHAN     KUMARA-
MANGALAM : Sir,    I move : 

"That the Bill be passed." 

The question was put and the motion was 
adopted. 

MEMBERS SWORN 

Madhya Pradesh Shri 

Nand Kishore Bhatt 

Gujarat 

Shri Ibrahimbhai Khasambhai Kalania 
Shrimati Sumitra Gajanan Kulkarni Shri 
Himmatsinghji Takatsinghji Shri Hariprasad 
Mulshankar Trivedi 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHAYAY) : ,The 
House stands adjourned till tomorrow, the 
11th April, 1972. 

The House then adjourned at 
two minutes past five of the clock 
till eleven of the clock on Tuesday, 
the 11 April, 1972. 
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